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Sewaks, etc., in the scheme for exten-
tion of natiomal service, particularly
in the rura] areas.

DR. TRIGUNA SEN: 1 was listen-
ing with interest to Shri Samar
Guha, and I thought that he was just
repeating what I had been saying
elsewhere. I have been impressing on
the respective State Governments to
implement those very points which
he had raised. I read in the papers
that when the UFL Government came
into power in Bengal, they were very
progressive-minded. I myself had
several times jinsisted on those very
points and suggested ways and means
to implement them,

SHRI UMANATH (Pudukkottai):
Did he reinforce it with money and
grants? It was no use merely mak-
ing suggestions,

DR. TRIGUNA SEN: It is known
to the veteran Member that the State
Government first make the schemes
and plans and assess the flnancial im-
plications, and then we consider
them. But they had no time,

About the implementation of free
primary education, I know that it is
a constitutional directive, But know-
ing that education is a State subject,
we cannot order any State; we can
only work in collaboration and in
co-operation with the respective
States. Most of the States have done
it except the unfortunate State of
West Bengsl, Bihar, Orissa and some
parts of Assam, and also Uttar Pra-
desh, It depends on the outlook of
the State Government and the eager-
ness of the State Government to im-
plement the recommendations. We
from our side are trying our best to
do so.

CHAITRA 7, 1880 (SAKA)
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12.27 hrs.

PAPERS LAID ON THE TABLE

Bubcer EsSTIMATES oOF DaMODAR
VALLEY CORPORATION FOR 1968-89

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): I beg to lay on the Table
a copy of the Budget Estimates of the
Damodar Valley Corporation for the
year 1068-69 under sub-section (3) of
section 44 of the Damodar Valley Cor-
poration Act, 1948. [Placed in Lib-
rary. See No, LT-627-/68].

12.224 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya gabha:—

(i) 'In accordance with the pro-
visions of sub-rule (6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1

" am directed to return here-
with Haryana Appropriation
(Vote on Account) Bill, 1068,
whieh was passed by the
Lok Sabha at its sitting held
on the 20th March, 1968, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BilL"

“In accordance with the pro-
visions of sub-rule (8) of

(§1)]
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Jiii)

(iv)

rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the Haryana Appropria-
tion Bill, 1968, which was
passed by the Lok Sabha &
its sitting held on the 20th
March, 1968, and transmitted
to the Rajya Sabha for its
recommendations and to state
that this House has no re-
commendations to make to
the Lok Sabha in regard to
the said Bill."

“In accordance with the pro-
visions of sub-rule (6) of
rule 188 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, 1
am directed to return here-
with the West Bengal Appro-
priation (Vote on Account)
Bill, 1968, which was passed
by the Lok Sabha at its sit-
ting held on the 22nd March,
1968, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the said
Bill.”

“In accordance with the pro-
visions of sub-rule .(6) of
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the West Bengal Appro-
priation Bill, 1968, which was
passed by the Lok Sabha at
its sitting held on the 22nd
March, 1968, and transmitted
to the Rajya Sabha for its
recommendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.”

MARCH 27, 1968
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12.23 hrs
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIFTH REPORT

Ml graEta qama (9T fRedt)
s & FeaErd aae & faaasl
91 d¥cqi wvay wfafa &1 254t
gfaga w&qd ##W@T § |
12.231 hrs.

*DEMANDS FOR GRANTS,
MinisTity oF HOME AFFAIRS

MR. SPEAKER: The House will
now take up discussion and voting on
Demand Nos. 38 to 52, 117 and 118
relating to the Ministry of Home
Affairs for which 8 hours have been
allottea.

1968-69

Hon. Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating the
serial numbers of the cut motions
they would like to move,

Demanp No. 38—Mivistry oF Homx
AFFAIRS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 1,24,05,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31s* day of March, 1869, in
respect of ‘Ministry of Home
Affairs’ "

Demanp No. 39—CABINET

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 535.86,000 be granted to {he

*Moved with the recommendation of the President.



